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 SHRI  L.  N.  MISHRA:  I  beg  to
 move:

 “That  the  Bill  be  passed”.
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 8.24  brs
 HALF-AN-HOUR  DISCUSSION
 STEPPING  UP  OF  PRODUCTION  OF

 Scoorers

 SHRI  पर.  K.  SANGH!  (Jalore):  Sir,
 the  very  difficult  position  about  the
 availability  of  scooters  in  the  country
 and  the  difficulties  of  the  common  man
 have  persuaded  me  to  raise  this  dis-
 cussion  today,  Production  of  scooters
 started  in  India  in  1955.  During  the
 last  8  years,  practically  no  perspec-
 tive  planning  has  been  done  to  meet
 the  situation.  Scooter  has  been  our
 Second  line  of  defence  so  far  as  a
 means  of  communication  is  concern-
 ed,  besides  the  public  transport  sys-
 tem  of  buses.  The  increasing  cost  of
 petrol  in  the  wake  of  the  West  Asian
 crisis  has  landed  the  middle-class
 people  travelling  by  scooters  in  this
 country  in  a  further  very  difficult  situ-
 ation,  Unfortunately  there  has  beer
 no  coordination  between  the  Planuing
 Commission  and  the  industry  in  the
 last  8  years  and  they  have  not  been
 able  to  come  to  grips  with  the  pro-
 blem.  The  industry  has  been  in  a
 fortunate  position  for  8  years  because
 there  has  been  pent  up  demand  and
 they  have  been  having  a  brisk  busi-
 ness.  The  Planning  Commission  has
 been  lost  in  the  planning  of  the  pub-
 lic  transport  system  like  buses  etc.
 and  small  cars.  Unfortunately  the
 emphasis  on  increasing  the  scooter
 production  was  lost.  Today  scooter
 hag  become  very  verv  essential,  in  the
 wake  of  the  ofl  crisis.  Whereas  a  pri-
 vate  owMers  car  consume  about
 150  litres  of  petrol  a  month,  the
 same  person  can  do  with  a  scooter  by
 consuming  5  litres  a  month.  But
 what  is  the  situation  «oday?  We  find
 that  there  are  more  than  3}  lakhs  of
 pending  orders  lying  with  the  scooter
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 dealers  for  supply  oi  these  vehicles
 and  every  year  the  demand  that  is
 pent  up  is  increasing  vis-a-vis  produc-
 tion  in  the  country.
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 Recently,  the  National  Council  of
 Applied  Economic  Research  hag  made
 a  detailed  survey  and  they  have  come
 to  this  conclusion  that  80  per  cent  of
 the  scovoters  were  being  used  in  urban
 areag  and  20  percent  in  the  rural  areas
 and  that  more  than  20  per  cent  are
 being  used  in  Delhi  alone.  They  have
 come  to  the  further  conclusion  about
 the  people  who  are  using  these  scoo-
 ters.  They  found  people  with  an  annu-
 al  income  of  Rs.  5,000  using  ll  per
 cent,  people  with  an  annual  income
 of  Rs  7,500  were  using  24.2  per  cent
 people  with  an  annual  income  of
 Rs.  10,000  were  using  23.3  per  cent
 and  people  with  an  annual  income  of
 Rs.  12,500  were  using  83  per  cent
 of  the  total  production  of  scooters.
 You  will  see  from  this  that  people
 below  an  income  of  Rs.  12,500  per
 annum  were  77  per  cent  of  the  users
 of  scooter.  The  increasing  demand  by
 the  middle  income  group  has  aggravat-
 ed  the  situation  that  we  find  ourselves
 in  today  in  the  matter  of  supply  of
 scooters,  and  the  situation  is  going  to
 be  further  aggravated.

 A  little  brief  history  of  the  produc-
 tion  of  scooters  will  be  revealing.  In
 the  year  1964  the  Government  unfor-
 tunately  decided  to  give  no  more  licen-
 ces  to  any  party  in  the  country.
 Therefore,  there  was  a  lot  of  discus-
 sion  in  the  Lok  Sabha  and  the  Rajya
 Sabha.  Whenever  such  a  discussion
 took  place  it  wag  thought  that  some-
 thing  has  got  to  be  done  in  this  mat-
 ter.

 Today,  what  is  the  situation  in  the
 manufacturing  of  scodters?  More  than
 94  per  cent  of  the  scooters  that  are
 available  in  thig  country  are  being
 manufactured  by  two  concerns,  namely,
 the  Automobile  Products  of  India
 Limiteg  and  Bajaj  Autos.  The  balance
 six  per  cent  is  split  up  between  Es-
 corts  and  Enfield.  These  two  concerns
 have  practically  a  monopoly  of  the
 scooter  production  in  this  country.
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 In  969  there  was  a  discussion  on
 tthis  question  and  some  parties  applied
 ‘for  licence  for  the  manufacture  of
 scooters.  The  Ministry  of  Industrial
 Development  in  October  970  calleg  for
 applications  from  parties  for  the.
 manufacture  of  scooters  with  indigen-
 ug  know-how,  Even  though  as  many
 as  80  parties  came  forward,  out  of
 these  80  parties  the  applications  of
 only  43  were  considered  by  the  Gov-
 ernment  and  ultimately  it  was  decided
 to  issue  letters  of  indent  to  17  parties,
 including  8  State  Industrial  Develop-
 ment  Corporations  and  some  private
 individuals,

 What  happeneg  after  that?  We  find
 cout  of  these  7  parties  only  two  have
 been  issued  industrial  licences.  The
 other  5  parties  have  not  yet  applied
 for  an  industrial  licence,  though  the
 gestation  period  of  more  than  two  to
 three  years  has  already  passed.  This
 is  the  situation  for  the  production  of
 scooters,

 Again,  when  this  matter  was  taken
 up  in  Rajya  Sabha  in  1970,  it  was
 decided  to  set  up  a  scooter  manufac-
 turing  plant  in  the  public  sector.
 Later  on,  a  Committee  was  set  up
 headed  by  Shri  0.  P.  Murthy,  Chair-
 man  of  Bharat  Heavy  Electricals
 Limited  to  go  into  the  question  whe-
 ther  a  scooter  with  an  indigenous
 design  could  be  manufactured  in  the
 public  sector.  What  do  we  find?  The
 oO.  P.  Murthy  Committee  came  up  with
 the  recommendation  that  there  was  no
 indigenous  proven  design  which  could
 be  taken  up  in  the  public  sector  and
 that  in  case  we  want  to  make  our  own
 design  it  will  take  at  least  five  years.
 So  they  suggested  collaboration  with
 some  popular  make.  If  we  wait  for
 So  Many  years  to  make  our  own  design,
 the  result  would  be  that  for  the  next
 7  or  8  years  there  would  be  no  produc-
 tion  of  scooters  and  people  would  not
 be  able  to  get  it,

 I  am  very  happy  that  there  was  35
 offer  from  the  Government  of  India
 from  the  Innocenti  to  set  up  a  plent
 here  and  the  Governnment  was  good
 enough  to  take  a  wise  decision  to
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 accept  that  offer  and  set  up  a  scooter
 plant.

 The  proposal  for  this  scooter  plant
 was  that  the  Government  of  India  will
 have  5l  per  cent  shares,  20  per  cent
 will  be  held  by  Innocenti  ang  the

 by  Auto-
 mobile  Products  of  India  Limited  and
 the  public  of  the  country.

 This  was  a  first  case  where  a  com-
 plete  plant  was  imported  into  the
 country.  It  was  decided  to  make  one
 lakh  of  scooters  in  the  next  four  years.
 But  a  lot  of  things  happened  after-
 wards.  Shri  Saran  and  Shri  Chidam-
 baram,  who  originally  negotiated  for
 bringing  this  plant  to  this  country,
 resigned  from  the  80870  of  Directors
 of  Scooters  India  Limited.

 What  do  we  find  now?  The  original
 terms  was  that  Innocenti  will  provide
 the  foreign  exchange  and  they  will
 also  assist  us  in  the  export  of  scooters
 to  the  extent  of  40  per  cent.  But  this
 was  changed.  I  would  like  to  know
 from  the  Minister  why  we  agreed  to
 Pay  the  entire  amount  in  foreign  ex-
 change  and  why  did  we  depart  from
 the  original  terms  of  the  agreement.

 We  have  lately  found  that  there  has
 been  a  statement  from  the  hon.  Minis-
 ter  that  they  will  consider  the  Scooters
 India  Limited,  the  joint  sector  under
 taking  to  be  a  Holding  Company.
 They  wil]  supply  built-up  engines  and
 transmission  assemblies  for  the  manu-
 facture  of  scooters  to  other  State  In-
 dustrial  Development  Corporations.
 May  I  know  from  the  hon.  Minister
 in  case  they  have  decided  to  give  to
 other  State  Industrial  Development
 Corporation,  whether  they  will  be  able
 to  reach  the  target  of  manufacture  of
 l  lakh  units  themselves  or  it  would
 reduce  their  production.

 I  do  not  think  this  is  going  to  meet
 the  situation.  We  are  interested  to
 see  that  the  public  sector,  the  joint
 sector  undertaking,  takes  up  the  manu-
 facture  of  scooters  to  the  level  which
 has  been  originally  decided.
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 {Shri  N.  K.  Sanghi]
 This  is  what  we  find  from  the  hon.

 Minister's  answer  recently  given  in
 Parliament  to  Unstarred  Question  No.
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 the  Fourth  Plan,  the  demand  of  scoo-
 ters  is  envisaged  at  -2,10,000  per  year.
 What  is  the  production  of  scooters?
 We  find  presently  the  production  is  as

 3702  dated  23rd  November,  1973.  In  follows:—

 M/s,  Bajaj  Auto  Ltd.  40,000
 M/s.  Automobile  Products  of  India  °  .  .  .  20,000 Ltd.
 Other  manufacturers.  4,000

 So,  only  about  65,000  scooters  are  being
 produced  in  India.

 In  another  answer  to  Unstarred
 Question  No.  793  dated  22nd  Novem-
 ber,  2973  the  hon.  Minister  has  said:

 “Letters  of  intent  have  been  grant-
 ed  to  eight  State  Industrial  Develop-
 ment  Corporations  for  manufacture
 of  scooters  for  a  total  capacity  of
 1,98,000  Nos.  per  annum  and_  to
 thirteen  parties  in  the  Private
 Sector  for  a  capacity  of  2,75,000  Nos.
 per  annum.  Out  of  these  one  Unit
 in  the  State  sector  and  one  Unit  in
 the  Private  Sector  have  been  granted
 industria}  licence  for  a  capacity  of
 24,000  Nos.  per  annum  each......  a

 I  know  from  the  hon.  Minister
 whether  the  production  that  is  envisag-
 ed  by  the  grant  of  these  letters  of  in-
 tent  is  only  a  misnomer  and  that  we
 can  hardly  expect  a  production  of
 12,000  to  20,000  scooters  in  case  these
 two  licences  granted  to  the  State  Indus-
 trial  Development  Corporations  go  into
 production.

 This  is  a  difficult  situation,  a  very
 serious  matter,  and,  in  the  wake  of  oil
 crisis  in  the  wake  of  big  demand  for
 scooters,  we.  have  long  queues  at  the
 public  transport  system—I  think,  a  re-
 view  has  to  be  taken  as  to  how  this
 demand  is  to  be  met.

 Before  I  conclude,  I  would  like  to
 put  a  few  questions  to  the  hon.  Minis-
 ter.  What  is  the  total  available  instal-
 led  capaeity  in  the  plants  that  are
 producing  scooters  at  present,  whether
 it  is  being  fully  utilised  and  if  not
 the  reasons  therefor,  and  what  steps
 are  being  taken  to  see  that  the  capacity

 of  these  scooter  manufacturing  plants.
 is  fully  utilised  in  view  of  the  acute
 shortage  of  scooters?

 I  would  also  like  to  know  from  the
 hon.  Minister  whether,  as  suggested  by
 a  Member  of  the  Monopolies  Commis-
 sion,  the  Government  consider  it  de-
 Sirable  to  allow  the  present  manufac-
 turing  units  to  raise  their  production
 to  lakh  units  to  help  bridge  the  re-
 mand  and  supply  of  scooters.  Is  the
 Government  thinking  on  these  lines?

 I  would  also  like  to  know  from  the
 hon.  Minister  if  he  is  thinking  in
 terms  of  cutting  down  the  gestation
 period  of  the  Scooters  India  Ltd.,  the
 joint  sector  project  which  ig  going  to
 be  started,  so  that  they  are  able  to
 produce  i  lakh  units  not  in  a  period
 of  five  years  but  as  early  as  possibfe,
 at  least  by  ‘19787

 With  the  rise  in  the  cost  of  steel,
 aluminium  and  other  raw  materials,
 with  the  increased  diffteulties  of  abz-
 minium  avaitability  etc.,  the  labour
 trouble  and  the  escalation  in  the  prices.
 will  the  hon.  Minister  consider  to  see.
 that  the  present  manufacturers  are
 aHowed  to  increase  the  production  of
 scooters  and  are  given  some  relief  bv
 way  of  some  increase  In  the  price
 structure.

 When  commercial  vehicle  manufac-
 turers.  have  been  allowed  to  increase
 the  prices  by  20  per  cent,  when  we  find
 that  some  increase  has  been  allowed
 to  car  ‘manufacturers,  is  it  not  desirable
 that  the  production  of  scooters  is  also
 increased  by  allowing  a  certain  in-
 in  the  price  so  that  the  poor  man  js
 able  to  get  the  supply?  The  black
 market  price  ef  seooter  today  is  more
 than  Rs.  7000  te  Re.  8600.
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 The  hon.  Minister  should  give  a  re:
 thinking  to  the  present  system  of  regis-
 tration  of  bookings.  If  a  person  wants
 to  get  a  scooter,  he  has  to  wait  for  7
 to  8  years  in  the  queue.  I  want  to
 know  from  the  hon,  Minister  whether
 a  small  number  of  scooters  is  also
 made  available  through  the  State
 Trading  Corporation  at  a  little  increas-
 ed  price  so  that  extra  money  can  go
 to  the  Government  and  the  people  who
 really  need  scooters  instead  of  going
 to  the  black  market,  get  them  from
 the  S.T.C.

 I  would  like  to  have  categorical  ans-
 werg  from  the  hon.  Minister  to  the
 questions  that  I  have  posed,  so  that
 for  this  difficult  situation,  some  gsolu-
 tion  is  found.

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Mr.  Sanghi  has asked  number  of  relevant  questions.
 and  I  would  confine  myself  only  to  4
 few  points.

 At  the  present  moment  a  _  person
 who  applies  for  getting  scooter  in
 Delhi  alone  has  to  wait  it  for  ten
 years.  The  position  is  much  worsein
 other  State.  In  view  of  the  rise  in  the
 Price  of  petroleum  and  in  view  of  the
 increasing  dependence  of  the  public  in
 scooters,  may  I  ask  the  hon.  Minister
 to  say  whether  he  has  any  policy  in
 view  in  order  to  provide  relief  to  the
 persons  who  want  to  have  scooters  and
 further  whether  he  is  starting  a  new
 procedure,  any  rethinking  on  the  exist-
 ing  procedure  so  that  the  period  of
 waiting  is  curtailed  from  ten  years  to  a
 minimum  cf  two  or  three  or  four
 years,  so  that  the  people  get  some
 relief?

 Secondly.  there  are  illegal  transac
 tions  going  on  at  the  present  moment.
 What  happens  actually  is  that,  on  the
 sale  deed,  date  is  put  even  in  advance,
 270  that  leads  at  black-marketing  in
 scooter.  A  scooter  which  costs
 Rs.  3.200  normally  goes  up  to  more
 than  Rs.  7,000  because  this  kind  of
 practice  continues.  What  is  the  hor.
 Minister  going  to  suggest  as  remedy
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 for  this?  ‘then,  there  ig  normal  period
 of  two  years  which  is  allowed  for
 transaction,  for  transfer.  Ip  the  Minis-
 ter’s  view,  does  this  period  of  two
 years  eMcourage  or  discourage  b:ack-
 marketing?
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 In  answer  to  a  question,  it  was  ctat-
 ed  by  Shri  Dalbir  Singh  the  Deputy
 Minister,  that  the  capacity  of  M/s.
 Bajaj  Auto  Ltd.  was  allowed  to  be
 increased  from  24,000  to  48,000;  simi-
 larly  the  capacity  Automobile  Pro-
 ducts  India  Ltd.  was  als  allowed  to
 be  increased  to  the  same  extent:  ard
 that  of  M/s.  Escorts  Ltd.  was  allswed
 to  be  increased  from  6,000  to  24,000.
 The  total  in  the  highest  lim't,  comes
 1,20,000.  When  the  demand  is

 -2,10,000  to  the  existing  rate,  what  i5
 the  Minister’s  proposal  to  see  that  the:
 supply  is  in  cohsonance  with  the  de-
 mand  ag  that  people  do  not  have  to
 lag  behind?

 Formerly  there  was  a  discretionary
 to  allowed  to  scooter  manufacturers
 some  percentage  was  allowed.  Now
 that  has  been  stopped.  It  has  furfher
 lea  to  frustration.  Does  the  hon.
 Minister  have  any  plan  to  see  that  this
 is  also  taken  into  consideration  and.
 some  way-out  is  found?

 These  are  the  three  or  four  pciris
 I  wanted  to  raise.  I  would  net  repeat
 what  Mr.  Sanghi  has  already  said.

 aft  लमझाथ  पि  (सहमति)  सभापति

 महोदय  स्कूटर  यातायात  का,  एक  उपयोगी
 माध्यम  है  1  राज  उस  की  उपयोगिता  और

 बढ़  मई  है।  सामाजिक  दू टिकोण  से  dt  वह
 विशेष  महत्व.  रखता  है

 सरकार  मे  इस  तथ्य  को  स्वीकार
 किया  है,  यह  प्रसन्नता  की  बात  है।  उस  से  तौर
 कामों  कौ  झपना  उत्पादन  बताते  की  स्वीकृति
 ग्रदास्र की है. की  है।  इस  परिप्रेक्ष्य में  मैं  मंत्री  महोदय
 से  जानना  चाहेंगे।  कि  सिर्फ  ईन  तीन  मोरोली

 हाउसेज  को  ही  क्यों  उत्पादन  बढाने  ढकी

 स्वीकृतिंदी  गई  है  भोर  दे  गई  है  तो  बढ़ाने

 का  आधार  क्या  था?  >
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 श्री  जगनाथ  मिश्र

 किस  आधार  पर  करें  की  दो  फर्मों  तथा
 बजाज  स्वीकृति  दी  गई  है  तो  बढने  का
 ग्रामर  क्या  है?  जित  अधार  पर
 ऊपर  की  फर्मो  की  तथ,  बजाज

 लिमिटेड  शौर  आटोमोबाइल  प्रोडक्शन
 इंडिया  लिमिटिड  को  दुगना  करने  और
 तीसरे  मेकर्स  एस्कार्ट  लिमिटेड  को  भोगना
 करने  की  स्वीकृति  क्या  अन्य  फर्मो
 से  उत्पादन  बढ़ने  की  स्वीकृति  के  लिए
 वदन  पत्र  नहीं  दिए  गए  थे  ?

 अगर  दिए  गए  थे  तो  उन  पर  क्या  विचार
 हुआ  ?  क्या  यह  तथ्य  नहीं  हैकि  वे

 जीन  फर्म  झा  टी  फि  कल  स्केयसि-
 दि  पदा  कर  आर स्कूटर  का  मूल्य
 चढ़ा  कर  जनता  का.  शोषण  कर
 -रही  हैं  ?  क्या  इन  फर्मों  की
 -मोनोपली  कमीशन  से  क्लीयरेंस  मिला  है  ?

 अरब  जब  कि  देश में  पेट्रोल  का  अभाव  है  क्या
 सरकार  नई  नई  फर्मो  को  लाइसेंस  देकर  स्कूटर

 सारे  उत्पादन  में  बढ।वा  देने  के  प्रश्न  पर  विचार
 “करेगी  ?  अन्तिम  चीज  में  यह  जानना  चाहता

 :  हूँ  औद्योगिक  दृष्टिकोण  जो  इस्बेलेस्ड  क्षेत्र

 हैं  उन  में  सरकार  काइराद  इंडस्ट्री  स्थापित
 करने  का  है  तो  देश  के  जिन  इम्बैलेस्ड  'स्टेट'  से
 आवेदन  पत्र  आए  बिहार  और  अम्डयमान

 स्टेट  उन  पर  क्या  विचार  किया  गया  और
 नहीं  किया  गया  तो  अब  क्या  विचार  है  ?

 SHRI  P.  ७  MAVALANKAR  (Ab-
 ,medabad):  I  am  broadly  in  agreement
 with  my  hon.  friends,  Shri  Sanghi,

 -Shri  Parashar  and  Shri  Misra  and  I
 -hope  the  Minister  will  be  good  enough
 ‘to  give  detailed  answers  to  the  various
 -points  they  have  raised.

 I  look  at  this  problem  from  a  differ-
 ent  angle  also.  Therefore,  I  want  to
 ask  this  question.  Firstly,  there  is  no
 Genying  the  fact  that  the  scooter  to-
 day  in  modern  India  is  a  very  con-
 uvenient  vehicle  for  transportation  pur-
 poses  for  the  middle-class  people  and
 for  aS  many  years  as  one  can  s8e€é
 _ahead  I  do  not  think  these  people  be-
 ~Jonging  to  the  middle  class  can  afford
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 a  car.  Even  if  that  will  publicised
 small  car  “Maruti”  comes,  they  will
 have  to  fortunately  or  unfortunately
 use  this  vehicle,  the  scooter.  Therefore
 when  this  is  the  fact  or  the  situation
 that  the  middle  class  people  for  many
 years  will  have  to  use  only  the  scooter
 and  for  many  many  years,  this  is  not
 going  to  be  changeq  then,  surely,  I
 want  to  ask  the  Minister  whether  he
 is  not  aware  of  this  situation  and  if  56
 how  is  he  going  to  solve  this  problem
 in  terms  of  augmenting  the  supply?
 Not  only  in  big  towns  and  urban  cen-
 tres  but  even  in  big  urban  areas,  what
 are  called  by  the  Census  Report,  urbafi
 agglomeraticns  where  even  the  sur-
 rounding  areas  are  also  linked  with
 the  main  city,  people  live  in  the  sub-
 urbs  and  the  outskirts  and  come  to
 the  city  work  there  ang  then  again
 go  back.  Now,  therefore,  if  this  is
 the  reality  and  if  this  is  the  situation,
 why  is  it  that  the  Government  is  not
 giving  priority  to  the  necessary  extra
 manufacture  of  scooters?

 My  second  question  is  that  this  leads
 to  black-marketing  as  my  hon.  friends
 have  said,  as  the  demand  is  far  more
 than  the  supply.  This  teads  to  in-
 crease  in  prices  not  only  by  two  times
 23  times  or  3  times  and  a  flourishing
 black-market  is  created  but  it  also
 leads  to  corrupt  practices  ang  illega-
 lities.  Many  of  these,  I  suggest,  are
 avoidable.  I  want  to  ask  the  Minister
 whether  he  also  thinks  that  these
 things  are  avoidable  and  if  so,  why
 not  the  Government  do  something
 quick  and  urgent  so  that  these  illega-
 lities  and  black-marketing  operations
 are  eliminated?

 Lastly,  is  his  Ministry  of  Heavy
 Industry  also  in  constant  touch  with
 the  Planning  Commission  and  other
 relevant  authorities  for  fixing  certain
 priorities  in  this  regard  so  that  not
 only  these  three  companies  viz.,  Bajaj
 Auto,  Automobile  Products  of  India
 and  the  Escorts  but  also  others  who
 have  applied  will  also  get  chance?

 Finally,  has  be  any  data  to  tell  us
 that  others  who  had  applied  could  not
 get  it  because  of  certain  difficulties
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 from  the  Government  end  or  because
 of  their  own  deficiencies?  If  it  is  be-
 cause  of  difficulties  on  the  part  of  the
 Government,  will  he  see  to  it  that  he
 helps  those  people  who  apply  for  pro-
 ducing  these  scooters  so  that  the  pres-
 sure  will  be  relieved?

 ओ  मूल  चंद  डागा  (पाली)  :  राजस्थान
 इण्डस्ट्रियल  कारपोरेशन  ने  श्राप  के  पास  स्कूटर
 बनाने  के  लाइसेंस  के  लिए  दरख्वास्त  दी  थी।
 उन  का  छेदक  नाम  का  रुकू टर  एप्रूव  भी  हो
 गया  मैं  जानना  चाहता  हूँ  उन  को  इष्स्ट्रीयल: त्
 लाइसेंस  ग्रान्ट  करने  में  कितना  टाइम  लगेगा  ?
 उन्होंने  क ेपास  कब  दरख्वास्त  दी  आज  तक  उन
 को  लाइसेंस  क्यों  ग्रान्ट  नहीं  किया  गया?

 लाइसेंस  न  मिलने  से  चेतक  का  निर्माण  प्रारम्भ
 नहीं  कर  सके  हैं

 आप  ने  जो  इण्डस्ट्रियल  लाइसेंस  दिए  हैं,
 ये  कितने  अर ेमें  अपना  काम  शुरू  करेंगे  ?
 क्या  आप  ने  उन  के  लिए  कोई  टाइम  लिमिट
 रखी  है  कि  इतने  समय  में  अपना  काम  शरू  कर
 देंगे  ?  यदि  नहीं  बना  सकेंगे  तो  बह  लाइसेंस
 कैंसिल  होगा  कौर  किसी  दूसरे  को  दिया  जायेगा  |

 स्कूटर  की  बिक्री  में  जो काला  ब.जार  हुआ
 है  क्या  राज  तक  किसी  कानून  के  अन्तर्गत  किसी
 को  सजा  मिली  है।  जितने  स्कूटर  इस  तरह  से
 बेचे  गये  ,  क्या  बेचने  वालों  को  किसी  भी  रूप  में
 बाप  के  डिपार्टमैन्ट  द्वारा  सजा  दी  गई  है  या  कोई
 फंसा  कानून  बनाने  जा  रहे  हैं,  जिस  से  सजा  दी
 जा  सके  ?  क्या  आप  जिस  को  कार  का  परमिट
 देते  हैं,  उस  को  स्कूटर  का  परमिट  देने  के  लिए
 कोई  पाबन्दी  लगेंगे  1  राज  लोग  थीएट  कार  भी
 ले  लेते  हैं  श्र  स्कूटर  का  परमिट  भी  ले  लेते  हैं,
 जब  कि  दूसरों  को  कुछ  भी  नहीं  मिल  पाता  ।
 कया  बाप  जैसा  प्रावधान  करेगे  कि  जिस  को
 कार  का  परमिट  मिलेगा,  उस  को  स्कूटर  का
 पर्रा मेंट  नहीं  दिया  जायगा  ।
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 THE  MINISTER  OF  HEAVY  IN- DUSTRY  AND  STEEL  AND  MINES (SHRI  T.  A,  PAI):  Mr.  Chairman,  Sir I  am  happy  that  the  hon.  Members.
 have  raised  an  important  issue  regard- ing  the  manufacture  of  scooterg  and their  availability  and  the  programme. for  the  future.
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 My  friend  Mr.  Mavalankar  said  that
 he  agreed  with  most  of  the  previous
 speakers,  but  I  found  that  most  of
 the  points  that  the  Members  had  rais-
 ed  were  contradictory  ang  I  do  not.
 know  what  he  agreed  with  I  have
 been  asked  whether  it  is  not  true  that.
 even  while  somebody  buys  the  motor--
 cycle,  somebody  else  can  also  take  it
 from  him  while  the  licence  continues.
 in  his  name  and  if  we  extend  it  from  2.
 years  to  4  years:  whether  it  is  a  reme-
 dy.  Well  you  may  think  for  yourself;
 as  long  as  somebody  is  willing  to  run
 the  motor-cycle  which  is  held  in  the-
 name  of  somebody  else  possibly  I  can--
 not  prevent  it  but  such  cases  are  few
 and  far  between.  It  is  impossible  to-
 regulate  the  society  when  we  know
 that  the  demand  for  the  scooters  is  far-
 higher  than  what  is  available  in  the
 market.  There  is  no  substitute  for:
 our  increasing  the  supply  in  order  that:
 the  needs  of  the  people  may  be  met..

 Now,  hon.  Members  have  asked,.
 well,  now  in  view  of  the  fact  that  there
 is  going  to  be  petrol  shortage  and  it.
 would  be  difficult  for  people  to  go  by
 cars,  whether  it  would  be  possible  for
 them  to  have  scooters.  They  have
 themselves  answereg  partly  this  ques--
 tion  because  there  is  a  long  waiting
 list  of  people  who  don’t  have  cars
 Now  if  those  who  have  had  the  bene--
 fit  of  cars  think  that  cars  are  now  ex--
 pensive  and  therefore  they  have  to
 switch  on  to  scooters,  I  am  _  afraid,
 they  will  have  to  be  at  the  end  of  the
 line  because  precedence  will  have  to
 be  given  to  those  who  have  registered
 and  those  who  are  waiting  and  you
 cannot  possibly  consider  them  now
 important,  keeping  their  car  inside  and’
 having  a  motor-cycle  also.  Well,  7
 think  much  has  been  made  of  this  as:
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 being  a  vehicle.  I  would  like  to  ask?
 Why  not  also  the  pbicyele?  Why
 motor-cycle  alone?  Why  even  -Lam-

 -brettag  or  why  even  Vespas?  Because,
 when  I  went  abroad  there  has  been
 a8  active  movement  all  over  Europe;
 -I  saw  Government  even  advocating
 People  to  take  to  cycles  and  saying
 that  it  is  good  for  health  also.  Here

 I  think  cycling  has  become  a  status
 -symbol  mostly.  The  people  judge  a
 -man’s  status  by  whether  he  has  a  car
 -or  a  motor-cycle  or  a  cycle  and  how
 much  he  has  to  travel.  I  think  cycles
 ‘will  also  have  to  be  popularised  besides

 the  motor-cycle,  because  if  there  is
 going  to  be  petrol  shortage  since  they
 run  on  petrol  some  day,  they  will  also
 face  the  problem  of  petrol  shortage.

 I  have  been  asked  by  one  hon.  Mem-
 ber:  Why  do  you  allow  these  two  or

 ‘three  monopolies  to  expand?  Sir  it
 is  only  those  who  are  in  existence,

 “those  who  are  manufacturing,  who  can
 -expand.  So,  these  three  being  the  only
 units,  they  were  allowed  to  expand  be-

 -cause  the  country  requires  more  of  the
 ‘scooters  to  be  manufactured  within
 ‘a  shortest  possible  time  where  the  in-
 vestment  is  little,  where  the  expansion
 perhaps  is  quicker  and  when  hon.
 Members  are  now  telling  me,  why  did

 -you  not  expand  much  quicker,  there  was
 no  other  solution  except  permitting
 those  to  expand  and  they  have  been
 permitteg  to  expand  and  all  the  rules
 and  regulations  that  were  required  to

 “be  fulfilled  under  the  Monopolies  Act
 have  been  satisfied,

 Now,  I  may  also  tell  the  hon.  Mem-
 ‘bers  that  the  production  this  year  that

 is,  the  total  approved  capacity  is  of
 the  order  of  103,200  in  respect  of  these
 manufacturers.  In  97l  the  produc-
 tion  was  67,212.  In  972  it  was  64.731.
 Upto  November  1973,  the  production
 has  been  72,562  and  I  expect  it  to  go
 to  80,000.  Bajaj  anq  the  other  one,
 API  have  been  allowed  to  expand  upto
 48,000;  and  under  the  rules  they  can

 -go  up  to  60,000  each.  So  they  have
 now  the  capacity  of  nearly  ,20,000—

 79069  of  them.  Escorts  also  has  been
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 permitted  to  expand  their  capacity.
 The  Escorts  has  been  making  8000
 motor  cycles  and  6,000  scooters.
 Apart  from  scooters,  the  number  of
 motor  cycles  that  are  being  manufac-
 tured  in  the  country  are  now  43,873.
 As  aaginst  47,557,  last  year  43,873  have
 been  made  upto  November.  Ag  against
 the  capacity  of  75,000,  Mopeds  this
 year  their  production  upto  Novem-
 ber  has  been  21,246  as  against  24,67l
 last  year.  You  will  see  érom  this  that
 the  production  at  least  in  this  sector
 has  been  much  higher  upto  November
 as  compared  to  the  other  sectors.  You
 may  ask  me  whether  it  satisfied  the
 conditions  or  the  requirements  of  this
 country.  I  have  been  told  just  now—
 the  survey  has  also  been  carried  out
 by  the  National  Council  of  Applied
 and  Economic  Research—that  accord-
 ing  to  the  survey  made  by  the
 N.C.A-E.R.  by  1979,  the  total  require-
 ments  of  the  country  for  the  scooters
 would  be  2,43,000.  But,  as  against
 that  we  have  a  manufacturing  pro-
 gramme  of  4,00,000  We  have  not
 agreeq  with  these  estimates.  So,  we
 have  provided  for  much  more  expan-
 sion  and  we  expect  that  four  lakhs
 should  satisfy  this.  In  fact,  the  offi-
 cers  in  my  Ministry  have  come  to  me
 with  this  when  the  problem  of  petrol
 shortage  came  namely,  whether  the
 public  sector  factories  should  go  slow
 now  in  view  of  the  apprehended  short-
 age  of  petrol.  I  told  them  not  to  have
 this  apprehension  but  to  stick  to  the
 programme.  I  hope  that  enough  pe-
 trol  would  be  available  to  met  this
 requirement.

 Now,  I  have  been  asked  about  the
 rest  of  the  people  as  to  why  they  have
 not  been  permitted  to  go  into  produc-
 tion.  My  answer  to  this  ig  that  in
 969  October  we  had  invited  applica-
 tions  from  the  interested  entrepreneurs
 who  had  been  prepared  to  take  up
 production  of  scooters  with  a  complete
 indigenous  know-how.  Letters  of  in-
 tent  have  already  been  issued  to  the
 new  manufacturers  and  some  of  the
 States  Industrial  Development  Corpo-
 ration  for  a  local  full  capacity  of
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 +. 3,95,006  per  annum.  One  Corporation,
 namely,  the  Gujarat  Small  Scale  In-
 .dustrieg  Corporation  hag  already  been
 _granted  an  industrial  licence  on  lst
 ‘October  7972  for  an  annual  capacity
 -ef  24,000  scooters,  Industrial  licence
 for  a  similar  capacity  has  also  been
 ‘granted  on  777  September,  973  to
 Messrs.  U.P.  Scooters,  Kanpur,  Messrs
 Western  Maharashtra  Development

 «Corporation  who  have  been  allowed  to
 ‘enter  into  a  collaboration  agreement
 ‘with  M/s,  Bajaj  Auto  Limited  for  the
 -manufacture  of  scooters  will  be  gran-
 ted  an  industrial  licence.  We  are

 ‘awaiting  their  confirmation  of  the
 ‘agreement.  Their  capacity  will  be

 24,000.
 Now,  In  order  to  cover  the  gap  as

 -quickly  as  possible  it  hag  been  decided
 ‘that  the  States  Industrial  Development
 Corporations  who  have  obtained  the
 letters  of  intent  but  have  not  been

 -able  to  proceed  very  much  further  in
 the  absence  of  indigenous  know-how
 should  be  taken  under  the  orbit  of

 ‘Scooters  India  in  its  own  production
 ‘plan  programme.  The  idea  is  not  to
 reduce  the  production  of  Lambretta

 ‘scooters  of  Scooters  India.  But  they
 would  provide  the  collaboration  and

 ‘assembly  lines  for  Lambretta  scooters
 ‘of  the  same  mode]  so  that  we  would
 have  the  scooters  of  the  same  type  in
 maximum  production  and  popularise  it
 in  the  country.  It  is  only  when  we
 go  into  a  large  scale  production  there
 is  a  possibility  of  reducing  the  prices
 and  the  spares  being  made  available

 so  that  the  country  is  not  burdened
 with  having  a  museum  of  different

 “types  of  scooters  all  over  the  country.

 Now,  this  scheme  has  been  agreed
 to  by  the  Industrial  Development  Cor-
 Porations  of  Andhra  Pradesh,  Kerala,
 West  Bengal,  Punjab,  Bihar  and  Tamil
 ‘Nadu.  They  all  have  agreed  to  have

 a  licensing  arrangement  with  Scooters
 ‘India  Limited.

 SHRI  M.  C.  DAGA:  What  about
 Rajasthan?

 SHRI  T.  A.  PAI:  Their  scooter  has
 been  decided  and  we  have  cleared
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 their  licence  for  the  import  of  capital
 goeds.  I  think  their  industrial  licence
 also  should  not  take  much  time  now
 to  be  followed.

 Now  I  come  to  the  public  sector
 project.  As  the  hon.  Member  pointed
 out,  it  is  being  imported  completely—
 the  entire  plant  from  M/s.  Innocenti
 of  Itaty  is  being  imported.  We  are
 now  making  a  joint  sector  project
 in  the  sense  that  though  Shri  Chida-
 mbaram  might  withdraw  for  his  own
 reason,  I  may  assure  the  hon.  Mem-
 bers  that  the  Innocenti  would  continue
 to  be  there.  They  are  going  to  have
 shares  of  Rs.  30  lakhs  in  the  equity
 capital  of  the  project.  The  Govern-
 ment  is  going  to  have  5  per  cent  and
 the  rest  of  the  capital  is  going  to  be
 issued  to  the  public.

 The  factory  is  expected  to  go  into
 production  in  August,  974  and  is  ex-
 pected  to  produce  about  40,000  scooters
 in  1974-75.  In  1975-76  it  would  be
 producing  60,000  but  in  1976-77,  and
 1977-78  it  will  be  l  lakh  each  year.  If
 it  is  possible  to  increase  the  number
 that  they  can  make  even  earlier  than
 this,  I  would  certainly  ask  them  to
 examine  this  and  see  what  can  be
 done.

 I  do  not  think  that  the  picture  is
 as  bleak  as  has  been  described.  I  am
 convinced  that  the  price  and  long
 waiting  list  can  be  brought  down  by
 only  increased:  production.  Some-
 times  if  people  want  the  Bajaj  scoo-
 ter  in  preference  to  Escorts  or  in  pre-
 ference  to  the  other  make  namely  the
 API,  there  is  था  artificial]  demand
 createq  for  only  one  particular  type,
 and,  therefore  that  cannot  be  consi-
 dered  as  a  pent-up  demand  for  the
 scooter,  it  is  pent-up  demand  for  one
 particular  type  of  scooter.  That  is
 what  I  must  point  out.

 A  number  of  other  people  have  also
 submitteg  their  scooter  for  test  namely
 Messrs.  Kanpur  Construction  Co.  Kan-
 pur,  Shri  M.  0.  Lalla,  Poona,  Maha-
 rashtra,  Messrs.  ‘K.  Kumari  and  8.
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 Luxmi  Lucknow,  Delhi,  Messrs.
 Kerala  State  Engineering  Technician
 Workshop  Industrial  Co-operative  So-
 cieyt  Ltd.  Trivandrum,  Kerala,  Mes-
 sts.  8.  R.  Herman  Mohatta  (I),  Pvt.
 Ltd.  New  Delhi.  They  have  submit-
 ted  their  prototypes  to  VRDE,  Ahme-
 dnagar  and  as  Soon  as  they  are  cleared
 we  shall  consider  their  applications
 for  industrial  licence.  I  think  we  shall
 have  a  fairly  large  capacity  to  pro-
 duce.

 I  have  been  asked  whether  there  is
 going  to  be  an  increase  in  price  per-
 mitted.  This  was  quite  contrary  to
 the  other  suggestion  that  it  is  a  com-
 mon  man’s  vehicle  ang  therefore  the
 prices  must  be  controlled.  Now,  there
 are  two  things.  Either  you  will  have
 the  price  which  is  due  to  them  on  ac-
 count  of  all  the  cost  of  production  or
 net.  You  cannot  artificially  hold  ‘it
 down  for  long  without  affecting  pro-
 duction;  if  it  is  artificially  held  down,
 you  will  not  have  the  production.  If
 you  just  give  them  the  fair  price
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 which  is  due  to  them  I  suppose  that.
 the  production  also  would  be  ensured..

 Whatever  the  price  system  shoula.
 be,  it  is  too  early  for  me  to  decide
 until  the  scooters  come  into  produc-
 tion.  I  hope  hon,  Members  are  satis-
 fied  with  the  replies  that  I  have  given.
 If  they  want  any  clarification  on  any
 other  point,  I  shal,  be  happy  to  give  it..

 8.593  hrs,
 BUSINESS  ADVISORY  COMMITTEE

 TurrTy-FiIrtH  REPORT

 THE  MINISTER  OF  PARLIAMEN--
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  I  beg  to  present  the
 Thirty-fifth  Report  of  the  Business:
 Advisory  Committee.

 9.00  bra
 The  Lok  Sabha  then  adjourned  till:
 Eleren  of  the  Clock  on  Tuesday,
 December  18,  973/Agrahayana  27,

 895  (Saka)
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